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CENl'RAL ADMINISTRATIVE TRDUNAL 

ALLAHABAD BENCH, ALLAHABAD. 

Allahallae this the 12th day •f Autust, 2114. 

ori1inal Appliaati•n N•. '3' •f 2114. 

H•n'9le Mr. o.R. Tiwari, M .. 9er- A. 

Parmanane a/a 44 years s/• Sri Manna 

It/• M•halla- Al .. •l Khirkee, Jhansi • 

••••••••• Applicant 

ceunsel fer the •pplioant s- Sri ft.K. Nitam 

VBftSUS 
-~--~-

1. vnien ef Inaia thr•uth General Manater, 
lf•rth Central Railway, Allahalta•. 

2. Diviaienal Railway Manater, N•rth central Railway, 
Jh&nsi. 

• ••••••• Re spendents 

C•unsel fer the respandents s- Sri K.P. Singh 

0 R 0 E ft ------
By this o.A file• under secti•n 19 •f Acinlinistrative 

Triltunala Act, 1985, the applicant hils prayed fer a 

•1recti•n t• the respenaents t• screen an• alls•rlt him 

•ta inst ene •f the existine vacancie9 in cla s s IV/Gr•~ •o• 
' 

cadre in N•rth Central Railway. 

2. The fac:ts •f the case are that the applicant aeqt.U.re• 

the temperary status (Menthly ~tea caaual Lalt•ur) anc he 

is a h•laer •£casual lall•ur cara N•. 272772 (Annexure-1). 

In purauan~e •f the netificatien catea 31.11.2111, the 

applicant ha~ applied f er screeni~ n na altserpti• n in 

Gr•up •o• cadre unaer NCft in Jhansi oivisien. In para "·' 

•f the O.A it has aeen statea that the applicant has sW.mittee 

his 91•-datil •uly supperted ay the require• ••cuments (C&slal 

Lall•ur ecru. C•py •f cast certificate. an• cepy •f affidavit 

~- --
) 
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re1aX-.int hi• date •f llirth) ancl the same was «ul.y reciev•• 

inl the effice ef Persennel Branch •f ORM, t«:R, Jhanai 

Divisien, Jhansi. The trievance •f the applicant is that 

h• bas net s• far lleen calle• fer screeninw whereas his 

juniers have alrea41y aeen screene• an• aaaerlte• • 

. 3. Sri Vin•• Kumar, h•l•int llrief •f Sri K.P. Sinth• 

ceunsel fer the respendents has sullmitte• that the applioati•n 

alenwwith llie-data an• necessary papers have net aeen 

recieved in the ORM (P) •ffice. Hewever. he has sumnitt.e•. 

if a directi•n lie tiven, the reepencents weula make all 

aff•r•s t• trace •ut his papers ilnd if the papers have aeen 

recieve• in the •ffice, necessary acti•n will lie taken. 

'· The learned ceunsel fer the applicant has sultmitte• tt-8 t 

the applicant has filed a representati•n date• 17.11.2113 t• 

the DRM(P), ~R. Jhansi Divisi•n which is still pendin•• The 

ceunsel fer the parties have n• e8jecti•n if the o.A is 

•ispesed •f finally at the admissien sta~e it self witheut 

callil'l! f•r the c•unter. 

5. Acc•r•i~ly the o .A is dispesecl •f finally with il 

directi•n t• the ORM (P), ~R. Jhilnsi Divisi•n (Respendent 

N•. 2) t• c•nsi9er and decide the representati•n •£ the 

applicant ay a reasene• and speakinw erder within a peri•• 

•f three menths frem the date •f cemmunicati•n •f this ereer. 

There will ae n• •rder as t o cests • 

• l:,L,>'_ ' 
Memller- A. 
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